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Orders 

Mr. C.B.Sharma, couns~l for the applicant 

Heard the learned ccunsel for the applicant. 

2. The learned couneel for thei applicant subm:i ts 

that the applicen~ hae filed a repreE~ntation against the 

order ¢lated 24.1.2002 on 3·0.1.2002, ·copy of which has been 

filed at Ann .A5. ·The learned couneel ''.for the appl :i cant 

eeeke to d:i,spose of this OA by giving suitable directions 

to the respondente for deciaing h:ie repr_esentation by a 

reasoned and .speaking order considering the grievance of 

the applicant .sympathetically. 

3. In view. of the .submiseions- made before this 

Tribunal, -reepondent No.3 iE directe-d ·to dispose of the 

repreeentat:ion.dated 30.1.2002 b~ ·a reaeonea and .speaking 

order withi-n the period _of Eix weeks from tpday on receipt 
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of a copy of the ·order, if the same ha:s not been deciaed 

eo far. The a~plicant shall be at libe~ty to.approach the 

proper forUfil 1 in Ce.SP he feel S aggrieved by the disposal 

·of such representation, if so ad~ised. 

4. ·With the above directions, thiE OA ~E di.spoeea 

of. _-Copy of this order alongwi th the OA be sent to 

respondent No.3 for necessary action. 
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